.-.1
i
e
|

-

a - F -y e i
I . e

.8

S ——

(x)/
4

THE CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH ALLAIHABAD
wh A

uUriginal Application No,1686 of 1993,
B L Mishra .es ... Applicant
Vs

Union of India and others .ss Respondents

-t 0%=

HON'BLE MR MAHARAJOIN ,MEMBER-DJ
HON'BLE MISS USHA SEN,MEMBER-A

( by ron'ble mMr mehargjdin, Member—-J )

This is an application in which the epplicant
is sesking the raelief for regularisation of his services

against the substantive vacancy existing in the department,

The applicant was gppointed as a Casual Helper
on 31-07-92 in Uefence Research and Uevelopment Organisation
project Babatpur, Varanasi., He has filed the appointm=nt
letter (Annexure A=1) esccording Lo which he was employed as
a Casual Helper for a period of 89 days on the fixed pay of
Rs.750 - plus D.A., Another document (Annexure A-2) filed by
the aspplicant is the cectificate issued by the Oeputy Froject
Manager who certified that the applicant worked about fiftean
months in the pProject. The applicant was, however, put off
duty on 10-10-1993. The applicant submitted representation
_Annexure A-3) in which he requested that his services were
terminated withoat giving any prior information, It has been
contended on behalf of the applicant that the applicant
after having put in fifteen months service, has acquired
right to continue in service against a clear vacancy as a
regular employee, The representation (Annexure A-3) 1is

still panding for disposal. So we dispose of the application

of the applicant at admission stage with the direction to the
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respondents that ’%?I'l"af_%‘ ‘_,_.é £EL

2 a-3) , in the light of ﬂﬁﬁ%fig_ vation

disp osed of within a period of three months
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DATED:All ehabad,November 30,1993.
(VK3 PS)




